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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0Aa_No. 300_of 2001

" fuesday, this the 2lst day of ﬁuguét, Z00L

HON’BLE MR. A.M. SIVADAS, JUOiCiAL MEMBER

1. Shirly $, W/o Cleetus Pereira,
' Upper Division Clerk,

Lekshmi Bhai Nat:onal College for
Physical qucaflon Trivandrum
residing at ‘Jaitra’, TC 76/1598,
Kadakarapally Road, anayara,
Trivandrum=-29 . ..-Applicant

[By ﬁdvocate Mr. M.R. Rajendran Nair]

Yarsus

1. Union of India represented by the
Secretary to Government of India,
Ministry of Sports and Human Resources
and Development, New Delhi.

2. The Sports Authority of India, .
represented by its Director General, New Delhi.

o

. The Principal Lekshmi Bhal Mational
College for Physical Education, _
Trivandrum. : . v Respondents
[By Advocate Mr. Sunil Jose, ACGESC]

The application having been heard on 21-8~2001, the
Tribunal on the same day delivered the follow1nq~

HON’BLE MR. A.M. SIVADAS, JUDICIAL MEMBER.

The applicant seeks o quaqh le az and A%, to declare
that =she is entitled to clalm and obtain full re)mburqement of

the medical expenses incurred for the treatment of her husband

from respondents and. to direct the respondents to accept the

claim and make payment due to her in accordance with law.

2. It is submitted by the learned counsel appearing for
the applicant that since the applicant’s husband is no more and

in the changed circumstances; the applicant may be peﬁmitted to
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S submit a fresh repressntation to the 2nd respondent and to
direct the 2Znd  respondent  to consider the same  and  pas:

appropriste orders in the light of the ruling in Mfs Hindustan

Sygar Mills, Petitioner vs. The State of Rajasthan and others,

;‘"}

Respondents [AIR 1981 SC 1681] untrammeled by #l, A2 and &%,
The lgarned counsel appsaring for the respondents submitted
that there is no objsction in adopting such a courss

3. accordingly, the applicant is  permitted to submit a

represantation to  the 2nd  respondent through proper channel

within two weelks from today. I¥ such & representation is
rec vpd the  2Znd respondent shall consider the same and pass

appropriate orders in the light mf'thexruling'cited above and

untrammalaed by &1L, A2 and A3 as @xpﬂulf]oualy as possible. The

A

interim order dated 30-3-2001 shall continue in force till the
disposal of the representation.
4. The Driginal ﬁppllCd'i n i dispozed of as above. No

coslts.

Tumsday, this the 2Zlst day of dugust, 2001

M. SIVADAS
JUDICIAL MEMBER
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1. ~1 True copy of the order Mo, 1-47/Mi

s /2000 3090
dated 19-3-2001 issued by the 3rd rasp

ondent.

& oy True copy of the letter MNo. 1-47/Misc/2000/1389
' dated &~12-2000 izsusd bv the 3rd respondent.
Z. A% True copy  of OM Mo, 1-47/Misc/2000/1888 dated
FO-11-2000 issued by the 3rd respondent.



